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Original Application No,1547 of 1993

Jul fikar Ald coe coe Applicant
Vs,
Union of India and others cae Respondents

HON'BLE MR MAHARAJDIN, MEMBER-3J

HON'BLE MR S DAS_GUPTASMEMBE R-A

( by Hon'ble mr Maherajdin, Member-J )

3
The applicant has sought the relief far n}f

regul arisation,

It is stated that the applicent has been working
as deily rated worker since 1989 with artificizl breaks, Hs
has claimed that his seryices should be regulsrised and he
should be given the equal pay for equal work which the other
persons who are also discharging their duties, are getting,
e epplicent submitted the representation to the department
requesting that his services should be regularised, The
Tepresentation dated 18-04~1993 is annexed as Annexure A-3

with the epplicaticn and it is stated that it has not been

replied, We dispose of the REpERSEN application at admission

stage with the direction to the respondents to decide the
Tepresentation (Annexure A-3) of the applicant as per the
Departmental Rules ara by passing a sSpesking and reasoned
order within a period of three months fram the date of com-
muni.ca"ciun Of this order and the same be communicated to the

®Pplicant immediately thereafter. 1In the meentime if the

. (4
applicant is already working in the dupartmantﬁahmld b
L,

-

not be putg n:rdut:l.aa.

Dﬂb'diﬂlahﬁhad,ﬂmaubar 05119931
_VKS PS) *

B i o




S b
Tia i .',N.,._______-_
»

- -
.'m. — M-&"’

Ay -
£

P«

e g o 29 ()

¥ \")\_,.-'-"

L3 @f;q Mo S-Ls) %’3

i

mwu@ @ @ ?

‘f. 5 H 28 g :

i Wi

i

e e e e m— B

f
_ ‘ 1-1;_‘1")1“ e . {r
-ﬂ/m g é»(’S’ s |
G‘cr‘ﬁem | f"k > T jk’
> th‘-"’f' |

-
g v ol e el e s " ¥ i~ il




